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This is a digitally signed order.

IN THE HIGH COURT OF DELHI AT NEW DELHI
C.0.(COMM.IPD-PAT) 3/2024 & 1.A. 2706/2024
EQUITAS SMALL FINANCE BANK LIMITED ..... Petitioner
Through:  Mr. G. Nataraj, Mr. Rahul Bhujbal
and Ms. Shreem Choubey, Advocates
Versus
3SK INNOVATIONS PVT.LTD. & ORS. ... Respondents
Through:  Ms. Julien George, Ms. Anu Paarcha,
And Ms. Alka Bisht, Advocates for
R-1
Ms. Nidhi Raman, CGSC with Mr.
Om Ram, Adv. Adv for R-3 and R-5

CS(COMM) 401/2023 & I.A. 11131/2023 1.A. 14278/2025
3SK INNOVATIONS PRIVATELTD ... Plaintiff
Through:  Ms. Julien George, Ms. Anu Paarcha,
And Ms. Alka Bisht, Advocates for
R-1
Versus
EQUITAS SMALL FINANCE BANK LTD ESFBL .....Defendant
Through:  Mr. G. Nataraj, Mr. Rahul Bhujbal
and Ms. Shreem Choubey, Advocates

C.0.(COMM.IPD-PAT) 4/2024 & 1.A. 2964/2024
EQUITAS SMALL FINANCE BANK LIMITED ..... Petitioner
Through:  Mr. G. Nataraj, Mr. Rahul Bhujbal
and Ms. Shreem Choubey, Advocates
Versus
3SK INNOVATIONS PVT.LTD. & ORS. ... Respondents
Through:  Ms. Julien George, Ms. Anu Paarcha,
And Ms. Alka Bisht, Advocates for
R-1
Ms. Nidhi Raman, CGSC with Mr.
Om Ram, Adv for R-3 and R-5
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CORAM:

HON'BLE MS. JUSTICE MANMEET PRITAM SINGH ARORA
ORDER

% 26.08.2025

C.0.(COMM.IPD-PAT) 3/2024

C.0.(COMM.IPD-PAT) 4/2024

1. In the post-lunch session, the Court was hearing part-heard matters

and therefore these matters could not be heard.

2. List on 04.09.2025.

CS(COMM) 401/2023

3. Learned counsel for the parties state that the order dated 25.08.2025

erroneously records that the parties have consented to mediation.

4, The statements of the parties are taken on record.

5. The date of 01.09.2025 fixed before the Mediation is cancelled.

6. Copy of the Order be sent to the Organizing Secretary of the Delhi
High Court Mediation & Conciliation Centre for information and
compliance.

7. Learned counsel for the plaintiff has handed over proposed issues.

8. I.LA. 14278/2025 for case management in CS(COMM) 401/2023 will
be first taken up for consideration on 04.09.2025

MANMEET PRITAM SINGH ARORA, J
AUGUST 26, 2025/hp
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